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MINISTRY OF COMMUNICATIONS
(Department of Telecommunications)
NOTIFICATION
New Delhi, the 23rd June, 2026

S.0. 3368(E).— In exercise of the powers conferred by sub-section (3) of section 1 of the

Telecommunications Act, 2023 (44 of 2023), the Central Government hereby appoints the 23rd day of June, 2026, as

the date on which the provisions of sub-section (1) and sub-section (6) of section 3 of the said Act shall come into
force.

[F. No. 17-01/2020-Restg.(Vol.IV)]
DEVENDRA KUMAR RAlI, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. s




		2026-06-23T22:33:43+0530
	SARVESH KUMAR SRIVASTAVA




